To Vacate The Unauthorized Possession.

*219. SH. RAM NIWAS, ML.L.A.: Will the Urban Local Bodies Minister be
pleased to state whether there is any proposal under consideration of
the Government to get the unauthorized possession vacated on
Government land near telephone exchange falling under Municipal
Council, Narwana; if so, the time by which the above said land is likely

to be vacated ?

ANIL V1J, URBAN LOCAL BODIES MINISTER

Sir,

As per information provided by Executive Officer, Municipal Council,
Narwana the unauthorized construction was stopped on 07.01.2020 and
then again on 15.01.2020. Upon the notice served to the encroachers by
the Municipal Council, Narwana on 07.01.2020 under section 208 of
Haryana Municipal Act, 1973, Ld. Civil Court has granted status quo in
favour of Municipal Council, Narwana upto 13.03.2020.
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Note For the Pad

It is submitted regarding Govt. land of Municipal Council, Narwana near
Telephone exchange, Narwana on Patiala road, L.I.C. road that one Shri
Krishan Mor S/o Sh. Zile Singh Mor has encroached upon this land.
Unauthorized construction was stopped at the spot by the Municipal
Council, Narwana on 07.01.2020 and a notice under section 208 of
Haryana Municipal Act, 1973 vide letter no. 89 dated 07.01.2020 was
served to him to remove this encroachment. But the encroacher again
started construction on the spot on 15.01.2020 which was again stopped
by the Municipal Council, Narwana. Before this, in the year 2018 public
toilets were being constructed by the Municipal Council Narwana which
was stopped by Shri Krishan Mor saying that the land belonged to him.
The mutation of this land was got executed on 21.01.2019 in the name of
pana shamlat mor patti and chopra patti. Municipal Council, Narwana
has challenged this mutation executed in the name of pana shamlat mor
patti and chopra patti, in the Hon’ble Court of Sh. Munish Kumar Nagar

(SDJM). Municipal Council, Narwana has vide letter no. 279-81 dated



20.02.2020 apprised Deputy Commissioner & Tehsildar about this
wrong mutation and requested to re-consider it. On the basis of record
taking cognizance Tehsildar has rejected the earlier mutation executed in
the name of pana shamlat mor patti and chopra patti and executed the
mutation in favour of Municipal Council, Narwana. Hon’ble Court has
granted status quo on 17.05.2019 upto 13.03.2020 in favour of
Municipal Council. But the encroacher has again started the construction
in violation of Hon’ble Court orders. Legal advice has been obtained by
the Municipal Council. In accordance with the legal advice, a contempt
of court petition is being filed against the encroacher. Further action in

the matter will be taken after final decision of Hon’ble Court.



